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CENTRAL /WLMINISTRATIVE TRiHJNﬁk;GJWAHATI BENCH, GUWAHAT I

N ' ORIGINAL APPLICATION NO. [96 OF 1995. /
IS gga.ﬁﬁ%&%?ﬁﬁ?&?ﬁ\.”..“.. ......... APPLICANT(S)
VS o |
Jnion of Tndia & ¢ s,.... | RESPONDENT (S )

For the Applicar’ s) ... Mr.,B.K.Sharma
' Mr.S.C.Biswas
Mr.K.Bhattacharyya.

~or the Respondeni:s: Mr;AiK.Choudhury, Addl.C.G.S.C.
) ‘ v \
OFFICE NOTE ~— ~ = " JLaTeE" 7"~ T v T T T 635E§ ST TEE T
1449295 Mr.B.K.Sharma for the applicant.

Mr . A.K.ChoudhuryAddl.C.G.S.C. for
respondents on notice.

Leavézgoin" in sincle applica=-
tion granted. In view of pending 0.A.
No.168 of 1995 application admitted.
Respondents to file written statement
oin or before 13-11-95,. Pending. further
order_the operation of the order con- -
aintRe Tetters dated 26-7-95 and
31=7-9% is hereby stayed., Liberty to
raspondents to file show cause and
seek modificationLéé?gdvbsed. Retun-
nécle on'13-11-95,

Adjourned to 13-11-95,

/421%94/vttgtiﬁf‘ b ,

2,_ N ﬁ‘/ Oé ~% Vice~Chairman
003 ‘fe)\x.'ﬁfzﬁ) a ’2_.-{/ ' ‘ ‘

QVZ\ ' im | , Memb&T



O.A.No.‘,éé‘ /95 .

14,11.95 Mr B.K.Sharma for the appli-

cant.
! Mr A.K.Choudhury,Addl.€.G.S.C
for~the respondents. )

At the request of learned Addl.
C+GeSeC time granted for written
statement .

Adjéurned,for orders‘to
8.1.19964 . o

Me@{ * Vice=~Chairman




0.K. 809 /o/1995
. Y

L)

8-~1-96

-

MrsiB.K.Sharma® for - = . ewslicant..
HreaKaddlsC.G.8.Cs for thu -eszoncontse
“djourned for orders . 12-2+90 .-

Liberty to file counters

MemMoer Vice=Chairman
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Mra.SeSharma for th:‘applicant4

19-2-96
A‘jCl.CeGeSsCo for

1C A.K.Choudhul e
e e listed fOT

f—

Jice-Chaicman

the responcaents.

hearing on 25=4+20

Mmember

1m



S O.A.No./?é/gf | J

25.4.96 Mr A.K. Choughury, learned Addl.

C.G.S.C. is present.

Mr S. Sarma is present for Mr B.K.
4 _ Sharma, learned counsel for the applicant.
QM%&,PJSW ANV

ST TP

AL -

Written statement has been filed.
O.A. ready for hearing.

List for hearing on 7.6.96.

@g. | | - | Meénég{

nkm
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. 7.6.96 . c M. K,Bhattaqﬁarjee'for the applicants.
- Mr. A.K.Choudhury, 2ddl. C.G.S.C. for thg

‘respondents.

' Hearing adjourned to 25.6.96.

L &

Member (J) Member (4)

trd

256496 - Lenrned coungel #r.K.Bhattacharjoee for
thc applicant, ﬁfi&ék‘bmudhﬂty AdA) 40 G1SaCo
for tho respondents, ‘

Liot for hasring on Se7+96 before Single
Benche | ’ -

Y b
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0.A.No. /jé/%’

5.7.96 Mr K.Bhattacharjee for the applicant.
‘ Mr  A.K.Choudhury,Addl.C.G.S.C for the
respondents.
Submissicn
megnmmbs of both the counsel heard
and concluded. Judgment reserved.

b

Member
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OFFICE NOTES DATE .. 'COURT's ORDER X

H

12.7.96 Mr.'A.'K.Choudhury, learned Addl.C.G.S.C. present’

ard informs that Mr. K.Bhattacharjee has some
personal difficulties today and requests for

listing the matter in next week.

List on 17.7.96 for hearing ('For being

b_

Menber

spoken to').

trd



0.A.No.196/95

~ o s
s e W L
1 aonoy -

K

i

17.7.96 Learned counsel “Mr|. K.S. B’hatta'charjee»‘.

for the applicants and . learned Ad,_dl.' , C.G.S«C.v,.v
Mr A.K. Choudhury for the respon‘dénts.
‘ubmission during thve

|

hearing of this O.A., '\I,lear-..ned counsel Mr

In the course of s

Bhattacharjee a’ppegring for t]fh_e ”applicants in the
O.A. had placed reliance a:mong others on the
followifng orders of the Guv:vahati Bench of the
Central Administrative Tribunal in support of his
contention  that Special ..Con&pensatbry (Remote
Lbcalitly) Allowance is adnlliséible sir'nultaneously
.with . the Field Service..Concession te [the civilian
emp.loyees bworking under the_; Military Engineeriﬁg
Service: | ] | |

1

1) = Order dated 29.3.1994° in 0.A.No.48(G)/89

- D.B. Sonar and others -vs- L;ln"ion of India. '
9) Order dated 30.8.1994 in O.A.No.174/93 -
_Satish: Ch Omar -vs- Union 'o-fjlnd;ia.
After the hearing wjas»oxfer it was noticed

that the order dat.ed-25.4.199(5: passed by‘ the Hon'ble
Supreme Court in SLP. (CC ‘:*No.l821.’) (in Union

- of India and others. -vs- D.B.. Sonar | and _ot‘hers)

arising from order dated 17.11.1995 of Guwahati
Bench in R.A.N0.3/95 in 0.A.No.48(G)/89..had -been

received. This order could not .be discussed during
the course of hearing. Hence in order to give
e’ sides the O.A. has

!

been placed for being spoken ito. -

After hearing .the i}céuhSeL for the parties

it is ordered that the ju_dgm'entf in the|Q.A. already

opportunity to the both -th

heard will be delivered after. receipt |of the final.
order from the Ho'n'bl‘e' Supr(l:mé Court |in the above
mentioned SLP, namely,. U.nip'n' of India and othérs
-vs- D.B. Sonar and o;hers. .

Copy of the. order may |be furnished

ad 7
Member

to the counsel for the parties.
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25.6.97 . None present. List for hearing’ o6,

NN

97, .
R ’j .
A
is

Member

nkm

é)'g 7 N

N {\ -i.:ﬁ,ﬂ o 194%f7

-}2@#3*9?’ | '.. Heard Mt@Kthattacharje@ for the

T

v

| "applicant and Mr‘%exaﬁn@udhury. learnet
. A&ﬁlq;@;@aunﬁi fﬂg the rﬁapmnéﬁamaa
~ Counsel of both sides have comple
.. ted their submissions. Hearing conclus~
~ ded, Judgment reserveds

S

’ ”.fﬁ‘,‘- ‘.-"‘é,;'.b \

| Judgméht'and order pronounced,
ApplicatiOn is disposed of in terms -

 of the direction contained in the
-order. NO order as to costs.

Member



CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH. - &
Date of Order : This the 10th Day of September,;ggjg
i : L ;
Shri G.L.Sanglyine,Administrative Member. {
O.A.NO. 168 of 1295, '.
Sri Tikendrajit Brahma & 23 others o e Applican%s :
' ‘ - Versus =- : ; '
‘Uniop of India & Crs. . o . ReSpoﬂdegts
o  0.A.NO. 183 of 1995. | %
' sri Gangadhar Kalita & 18 othcrs . . Applicants

£

- .= Versus =

'Uhioh'ofrrndia & Ors.

. 0.A.NO. 184 Of 1995
Sri Baikuntha Das & 14 others
- Versus =
Union of India & Ors.

0.2:NO.185 of 1995.
Sri P.R.Rajak & 11 others
- Versus =
Union of India & Ors.
O.A.NO. 186 of 1995.

Sri K.K.Choudhury & 26 others
- Versus = |
Union of India & Ors. -

O.A.NO. 187 of 1995.
Sri Tapeswar Singh & 16 others
- Versus = _
Union of India & Ors;

C.A.NO. 188 of 15¢9%5.
Sri Prem Kumar Baishysa & 23
- Versus =
Union of Indiz & Ors.

otherg

OGAOFQOO 189 Of 1995’ [

Sri Mahendra rumar Das & 21 cthers
- Versus =
Union of India & Ors.

-

P

«Responde

Applica

.Responden

. Applig

Respondeqps.
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| -2- .
SR . F :
OOAO NO'O 190 ‘Of 19950 . R ‘ e . .
iSri Narendra pahdey & 27 others. ';!;Z . e .~Applicahts N
l.Union of India S R E
represented by the’ Secretary to “y o L
the Govt. of India, Ministry of e —

pefence (Engineer-in-chief Branch)
Army Head (uarters, New Delhi..gm

2.The Chief Bagineer
Eastern COmmand, Headquartet.Calcutta.

3. Garrison Ehgineer’
859 Engineer Works Section
C/0 99 A.P.O. —

4. COntroller of Defence Accounts,

Gauhati. ‘ | e o ® -Résporidents

O.A.No« 191 of 1995.

Sri Rajat Kanti Dey & 24 cothers
- Versus =

1. Union of India

2. The Chief Engineer, .
Eastern Command,
HeQo Calcuttae.
3. Garrison Engineer, B
859 Engineer Works Section,
C/O 99 A.POQ.

4. cOntroller of Defence Accounts,

Gauhati = - e e e Respondents.

0.A.NO. 192 of 1995.
Sri Jugal Das & 24 others
- Versus =~
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q.
Calcutta.

3. Garrison Engineer,
859 Bngineer Works Section
c/o 99 A.P.O.
4. Controller of Defence Acccunts,
Gauhati-. , « « +Respondents

+ « o Applicants

O.A.No. 193 of 1995. .
Sri Ananda Ch. Sarma & 22 others e « « Applicants
- Versus -
1. Union of India

2. The Chief Zagincer,
. Rastern Co=mand, H.Q.
Calcutta P

3. Garrison Engineer,
859 Engineer Korks Section

C/0 99 A.P.O. : '« o o Rospondents’

coatd.e 3

Lot Tk ..
o vl e+ e et o

. o o Applicants.
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IUnion of India & Others

0.A.N0. 194 of 1995 RRE RN _

Sri Anil Qh. Satkar ‘& 23 others. o e o« o Applicants.
- Versus; «# 2 a

1. union of Indiaf

2« The Chief Engineer.

Eastern Command . (Heno
Calcuttao_&;;.f’“‘

3. Garrison Ehgineer.
859 Engineer‘WOrks Section,
C/O 99 A.p.c. ,"_. ' y

4. Controller of Defence Accounts
Gauhati. ;ﬁﬁw'_g . .« e « Respondents.
o.A.No.f19§3gf 1995.
William Smith & 21 others
- Versus -
i. Union of India

2. The Chief Engineer,
Eastern Command H.Qe.
Calcutta.

3. Garrison Engineer,
859 Engineer Works Section
Cc/0 99 A.P.O.

4. Controller of Defence Accounts,

. o .‘ipplicants.-

Gauhati . e e o Respondents
O.A. No. 196 of 1995. | :
Sri Someswar Bhuyan & 24 others e o « Applicants

- Versus -
1. Union of India

2. The Chief Engineer,
RBastern Command H.Q.
Calcutta.

3. Garrison Engineer,
859 Engineer Works Section C/O 99 A.P.O.

4. Controller of Defence Accounts.
Gauhatdi .

O+A.NO. 197 of 1995.
Sri c.K.Janardhar & 24 others
- Versus -

o o o Applicant

e « « Respondents

2. The Chief Engineer,
Eastern Command H.Q..Calcutta.

3. Garrison Engineer,
859 Engineer Works Section C/0 99 A.P.O.

4. Controller of Defence Accounts
Gauhati . « « o Respondents

Advocates for all the applicants : Sri B.K.Sharma &
K.Bhattachar jee

Advocate for all the respondents s Sri A.K.Choudhury,
A3dl.C.G,S.C.

contd..4
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S | G.L.SANGLYINE.ADMINISTRATIVE MEMBER- o

§ L . . ."

The applicants 1n the ebove mentioned 16 (sixteen)

i i

original Applications are employees under the Miiitary

Engineering Service and posted in" various places 1n the

moe

State of Arunachal Pradesh. Permission to snbmit combined

it

applications hed been granted. Facts and 1ew 1nvolved in

these applications are same and therefore. for the sake B

of convenience the Original applications are disposed of

[RRETv

j - by this common order. |

2. The Special Compensatory (Remote Loeeiity)
Allowance was paid‘to the Defence Civilian employeee
posted in the NEWLY DEFINED FIELD AREAS and MODIFIED y
FIELD AREAS With effect from 1.4.1993 vide Ministryiof
Defence No.8/37269/AQ/P$—3(a)/lGS/D (Pay/Services) |
dated 31.1.1995 as follows

»{) Defence civilian employeea serving
in the newly defined field areas will
continue to be extended the ecncessicn

: enumerated in Annexure *C® .to Govt

- ‘ . -letter No.A/02586/AG/PS 3(a)/97-5/D

' {Pay/Services) dt 25 Jan *64. Defence
civilians employees serving in Newly

Defined Field Areas will continue to
be extended the concessions enumerated
in 2Appendix ‘B' to Govt letter No. AP :
25762/AG/PS 3(a)/146-5/2/D(Pay/8ervicee);
dt 2nd March 1968, :

4i) In addition to above, the Defence 0
civilians employees serving in the -
newly defined Field Areas and Modified
field areas will be entjitled to payment ::
of Special Compensatory. (Remote Locality},
Allcwance and other allowances as
admissible to defence c¢ivilians as per
the existing instructicns issued by
this Ministry from time tc time."®

i
i
The date of effect of the above order was substituted !

by corrigendum No.B/37269/AG/PS-3(a)/1862/D(pPay)/Services)
dated 12.9.1995 as below 3

i
M T S P
e+ o AT A 15

. . “These orders will come into fcrce

i _ w.e.f the date of issue of this letter
il . - : ’ |
- ¥
) 1 o0 0 b
N conid gr :]
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o~

. no recovery will be made on account
sf concessions like free. rations/fqge
3jsingle accommodation etc. already

availed of by Defence Civilians as;ﬁatt*

%of Field Service Concessions from:

'144.93 to 31.1.95. similarly, no payment ;

‘on account of SDA/SCA/SCA{(RL) will
also be made,from 1.4. 93 to 30.1.95.

Further amendment had been made to the letter dated
31.1,1995 above vide Hinistry of Defence letter Nr.B/
37269/AG/PS-3(a)/7BOOD(Pay/Services) dated 17.4.1995

insofar as it relates to employees posted_;n the Newly

Defined Field Areas and.néwly-defined Modified Field Areas

as below 3

* "The Defence Civilian employees, serving

in the newly defined modified Field
areas,will continue to be entitled
to the Special Compensatory (Remote

Locality) Allowance and other allowance

as admissible to defence Civilians,
as hithertofore, under - existing
instructions issued by this Ministry
from time to time. However,in respect
of Defence Civilians employees in the
'newly defined Field Areas, -Special
Compensatory (Remote Locality) Allow=-
~ance and other allowances are not
concurrently admissible alongwith

: Field Service Concessions.*

3. Heard Mr K.Bhattacharjee, learned counsel for the
aéplicants in each Original Application and Mr A.K.
Choudhury, learned addl.C.G.S.C for ﬁhe respondents. The
applicants are Defence civilian employees pésted in
variocus places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely, Ffee
Ration, Free Single acccmmodation etc. provided by the
respondents. Therefore, in terms of the aforesaid leﬁter

dated 17 .4.1995 they are not entitled to the payment of

QU
Special Compensatory (Remote Locality) Allowance, SCA, for

namely wee.f. 31 1.9sp In other uoraa. i

LI

short, in addition to FSC. Accordingly the amount of SCARL

paid for the period from 1.4.1993 to 31.1.1995 was not

cont@aece &
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W et i ons An s B e e

-hNo.Pay/Ol dated 26.7.1995 issued

Learned counsellur K.Bbattacharj__
SRR ¥ i

f the reSpondents: .

omar vs. Gatrison Engineer (199@3;

3- - ? -
3
g

‘:‘

the Tribunal had allowed payment of SC§9%Purther. 1n )

Unicn of India & Others VS B.Prasad. .S.O.and others.

1997 sCC (L&S) 1055, the Hon'ble Supreme Comrt had held

that upto 17.4.1995 Special Duty Allowance and Field
!

Area Special Compensatory (Remote Locality),allowance

are admissible together. Thus thegepplicanta are .

entitled to payment of-SCA@LL

4. v The cause of action arose out of the order

j:'cmo ‘Guuhati ; *that _

is COntroller of Defence Accounts.‘Gauhati and-thel '

P A,z. -

order dated 31.7.9szissued by the Aocounts*officer of

the Area Accounts Office. Shillong. A tnssle was going
-

on between ‘the administrative authorities of the

respondents 1 to 3 in one hand and the'Andit and Accounts.

authorities on the other over the questionfof payment

N( 1A : _ :
of scﬁialongwith FSCe. The CDaA, GWuhatI wrote in hie
No .Pay/01 dated 26.7.95 3

*In view of pending clarification

regarding application of provisions

of Min of Defence letter dt.31-1-95

and 17-4-95 payment on account of

SCA(RL) for the period 1-4-93 onwards
already made is irregular and unau-
thorised and requiring recovery,in

, lumpsum from the ensuing pay bills

ti - 'without any consideration and. ihti-

e ?@ated to thig. A0 Shillong has &l

“‘Iready been instructed 0 effe' ,
'grecovery in lump~sum. -
jﬁ}, - ',cOnb@;.{gg?

-
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D Mox: #CL ACTLLCL Udltwa e o ad e e .
0f Arunachal Pradesh’ iave eén . .
classified both Field and Modified Field Area
as well,'Pleciss’ 1ntimate specific authority
:thr gi,} -classifying your office location in Modified.
T * .field Area. If located in modified field- area.
facility of FSC.may be stopped forthwith and

' ﬁ.f’ e s»’u;-

—
oF

'AE**"’*“" recovery if‘any from 1-2-95 on account of cost ||
iy mewiy o Of Free Ration/Single accommodation may be B
-t T Ceffected before allowing SCA(RL)e -~
s woamce »o In Future advice of your AAO CE on financial
IR matter‘may inveriable be accepted to avoid any
siusnt,e poCOmPlication which has arisen nowe® .y .

A : -  ; The Accounts Officer, Shillong followed it up as below' ‘
CERRE Y pe Fecoveries may please be effected’ from |
_the concerned indirected involved in the - i
“following bills to comply will be directive

of the CDA Guwahati.

; : ’ 1) 01/bash/30 dt.29-5=95, ' ’
‘ o 2) 01/cash/31 dt. 29-5-95,
3) .02/Cash/73 dt. 27-5-95,
~ 4) 03/cash/51 at 17-5-95
: ' ‘5) 05/Cash/1$ dt. 26-5-95 :
1 . - o 6) ©01/Cash/71 dt.30-6=-95 | |

. The s bill bearing voucher No. ash/
‘ | o g c{(
t!

69 at.- 29°¥~gg on account of payment of S RL) |
is returned unpassed for the reason stated it
"~ above,*® :

Operation of the above two orders have been stayed by
 the Tribunal at admission of the present original appli-

‘ cations..‘“ ‘ B S A.v? .
Se, . . _The decision of the Tribunal in S. C.Omar(Supra)

was based on the,itsfdecision in D.B.Sonalt and others, ]
SLP N9.172S4 of 1995f£i1e§‘by the respondents.was dismi=
sééd by the Hon‘b%e;supge@e Court on 24-7-1995 with
liberty to file Review Application. Review Application
No.18 of 1995 filed by the respondents was-dismissed

by the Tribunal on 20~11-1995, D.B.Sonat and others

)
RA 3/95(0.A.48/89)and RA 4/95(0A 49/89), and some of the

j ' other cases referred to by Mr.Ke.Bhattacharjee were

subject matter in Union of India and others vs.

L el

B.Prasad, B.S.0 and others(Supra). The aforesaid

letter dated 17.4.1995 was under consideration

_etaase 2t

by the Hon'ble Supreme Court in that case. The

»/( Hon'ble Supreme Court had held in the Order dated !

contd/ogg




s and A s

‘ Field Areas the Government was . directed by;the Hon

are entitled to bctﬁvghe Special Duty AllowamfeJandgg‘E

o
e Ay

the Field Area Speciai Compenaatory (Remoteﬁaﬁcfliﬂ'ﬁv.

§b1e :
Supreme Court to modify the order dated 17.4.1995 and

issue the necessary. corrigendum. It Was also directed

that Union of India is not entitled to- recover any

payments made of the period prior to. 17.4 1995. In the _

impugned order No.Pay/OI dated 26.7.1995 the CDA;had
referred to_the letter dated 13.1.1995 1ssued by the
Ministry of Defence classifying certain areas of Aruna-'

chal Pradesh as Field Areas and Modified Field Areas

e M . B ‘ 4 m»%.tk@ﬁ#‘«.r&%‘ \_& o~y s T

and sought clarification as mentioned therein. MrA.K.

WL

Choudhury. learned Addl.c.G S.C submitted thet classi-
fications of areas were made under letter dated 13f1¢1994
and not dated 13.1.1995. Mr k.ahattacharjee submitted
that the applicante were posted in Modifiedrrield Areaso
Apart from this clarification, the CDA also soughtﬂ
clarification regarding the aforesaid order.dated
17.4.1995. The impugned actions of the CDA and the

Accounts Officer were taken by them.pending clarification

' of the order dated 31.1.95 and dated 17.4.1995 by the

authorities under the respondents No.l to 3. From the
impugned order No.PM/1/306-CI dated 31.7:95 issued by
Area Accounts Office, Shillong the recovery ordered
to be made relates to the payment of Special Cogpen-

&

.satory (RL) Allowance made from 4/93 to. 1/93 through

T
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the vouchers mentioned therein. In some of the original
o4 L ohw

applicat;ons under cpnsideration however. the CDA.
| Gauhati was noﬁ m:ééba reSpondent while in all the
" original Applications ‘the Accounts. Officer, Area Accounts
B ' 10ff1ce. Shillong wag not made a reSpondent. In the facts
- " ‘and ci;gaiétances stated above the respondents 1-to 3
are directed to communicate to the CDA, Gauhati the
clarificationa eought for by him in the impugned order
. daged 26.7.95 as mentioned above as soon as it may be

possible. On receipt of the communicaticn from the

immediatély. Till such action is taken by him, the
operation of the impugned ofders in each Original
Application shall remain suspended.

w1th the above directions. the original applica-

-

tions under consideration are diSposed of. Nc order as

to COBtB .

Sd/- MEMBER (A)

. respondeﬁts the CDA, Gauhati shall take appropriate action |
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IN THE CENTRAL &ﬁMINI TRATTVE TRIBUYL : GAUHATI BENCH

K_&&ghae

,N

GAUHATT

Original .épplicati‘on‘ Noe \CN) /95

In_the”matter of ;
T Somesw&ar’ Bhuyan

Sri Beikunths-Des &vOrs.

.....

eseees Apnlicants.

o Vs-
Union of India & Urs.

ceee Respondents

It is wespectfully submitted for the
applidantsf‘ | | B |
1. That the applicants have submitted a joint’petition
seeking'relief‘éf payment of allcwaﬁces and service benefits
as'admissible go-quilan'central gov ernment émbloyees iﬁ

trms of office'memoranda dated 14—12{83 snd 1-12-88_of

" the m;niStry»of Finsnce (Dept.of ExpenditurG)Pf Govte of

Indize -

2. Thatfrom facts of the cese, it would be clear the t

&ll the application’have s common csuse sgnd interest in

it end es such the joint epplicstion descrives to be én@er-

tained. zs provided by Rule_4(5) of the procedure Rules o

In these premises it is prayed that the Hon'ble

Tribunel msy be graciously plessed to permit filling of

31ngle qpplICdthn by all the cppllcants Jointly for ends of -

Justlce.

- S OV L9 ax /2'&‘23’4
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VERIPMICATION

1, cri.‘<§ZG&ﬂ?ﬂ¢%é%Q}?9§T..?31%f2f¢3.4...

con of ...:b(ﬁ?ﬂp¥$ﬁgém.igaQ4%%%..?é%éfgjébployeed

L

under the Garrieon anineer, 859 Encineers Worke
cection C/0 99 A.P.0., do hereby verify that the
contente as Para ce. b & T iiiiiian... ac the

application are.,true to my knowledge and belief,

S oo Lday p)hiktgw

Date :_7/47/93/ ' CTIC KNaTURE

‘-,
-
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SPPENDIX 4% Py
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FORM T

 4PPLICATION UND:R SECTIUN 19 OF THE ADMINI TRATIVE
TRIBUNALS ACT : _1985

\

Title of the cese ¢ Sri Someswgr Bhuyan & Orse

"esess Applicants

—VC: L

Union of Indiz & Ors.

eeeos Hespondents

. 1upEX |
- 81, No.1Des§fipﬁion_of documents relied upon pace No.
1e 4pplication =~ | ‘ . 1-,§9
2. Annexure R' Copy of Letter dte 26-12-95 10-17
3.<Annexure B‘ Letﬂér dte 3147 95 ‘ !- o 19
Lo hnnexure C: copy of Memo dte 1he12e g3 18-1§
' 5, Annexure D: Copy of memo. dt. 1712'88 | 15:1é

Note: Other documents referred to in the application are -
seizedand possessead by and happen to be in.the
cmntrol, custody and pnwer of respondents belng corrs

espondence exchanged in OfflCéql channel and de

be required to be produced by rCSpondents.

S OV L Ddehy ygﬂw a
SIGNATURE OF APPLICANT:

FOR USE IN TRIBUNAL'S
OFFICE: - | o _
DATE OF FILING 2 ' \ |

-SIGNATU HE
. FOR_FEGISTRAR. :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GAUHATI BUNCH:

1) ¢ri Someswar Bhuygﬂ , son of Sri Kamala'Kanté Bhuyan,
2) <ri H.N. Upadhys , son of °ri Rem Nagina Unradhya,

3) ri P.Daimari s son of latelPadu Rem Déim;ri,

L) Sri Kedar Prassd ,soh_of Sri Balak Prasad,

5) Sri Sarads Prased, son of 1a£e.Patar Prasad,

6) sri S; D.vaasad songof late Kamala Prgsad;

7) Sri Bhupendra Ngth , son of Sri'Surehdra Nath ,

8) eri S.Ke Yadav , son Qf‘?ri Raghabsnda Yadav,

9) Eri!Kamal Ram Prasgd‘,_son of'la@e Ram Lal,

10) cr P.S Joyolalosman , son of P.V .Sankarz,

'11) Sri Dimbeswar Berugh',_sén.of Cri Dolan Chandra‘Baruéh

12) fri Yadev Lal Sah , son of latefS.R.P.sah,"

'13) 'abdul Gafer , son of Zainulabedin,

14) Badri 3llamr,'sqn of Birghim Khan;

15) Sri Parss ?ind_} son of lste Bansarasi,

I

16) Sri Biharilsl , son of late “aghunsth Prasad,

¢

17) Sri S.K.Tantubay , son of late hshini Tantobay,

18) Srl Kangk Chendra Hatl Bfruah , son of late Trilokys
_ Hztibarusgh.

19) Sri Mukhial Mistry » son of Raghubsr Mistry,
20) Sri Ajablal Rzi, son Qf lzte Ram ibtar Reiy
21) Sri Palendra Mshato , son of Jahti Mshato,

quan Bshadur,

22) eri Del Bshadur ,son of lszte
23) Herks Bahadur Curung ,son of L.B Gurung,

2L} Sri_Bishnudév Rgi, son of late Akﬁlya Rai,

25) cri Mol Rajlehar sson of late Mekunde Rz jlehar,

All employed in Dghung power House under the...



- -2 -
under the Garrison Bnglneer 859 |
.‘Englneer Works sectlon'Q/Q 99 A.P.0

sees Anplicants

Y

’ - Vs =
_ 1+ Union of India ‘
respend representcd by the Qecretqry
to the Government of fndla,Minlstry
of Defence (Engineer-in~Chief's A
_ Branch, irmy Head <"“uartei:is) ,New Delhi « -
.2+ The Chlef Englnear,
‘ Eastern Command He. Q,Galcuttq.
3. Gdrrlson Engineer, |
859 Eng:meer Works Section C/O 99 A.PeCe
k. Controller of Defence
“ccounts ,Gauhatl.

seese Hespondents

DETAILS OF APPLICATION:

1. Particulars of order esgeinst which the appli-

. cgtlcn is mede ¢

Letter No PH/1/306-CI dte 31.749 5'issued by Accounts

Officer dlrected to drecovery speciel compensatary

(CRL) allowance from 4/93 to 1/95.

2e Jurlsdlctlon of the Tribunal: .

The spplicants declare that the subject matter of

the order ee.. 3/

Semerdan Bhu
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the order'against which they want redresszl is within

the jurisdiction of the Tribunsl.

3 . Limj.tationo

The epplicetion further declare that the applicatia
is within the limitstion' period prescribed in'section

21 of the idministrative Tribunal ict, 1985,

Le Facts of the czses

1) Thet the applic&tign'are civilisn defence‘employees‘
of Military Enginecr Service Department employed under
the respondenté and s such the application are posted
to work at high sltitudes of grunachdl Praéesh & ke rd
repote and costly sreas when g necessmbyes'and essential
service of life gre very scarce and &re cviilable only
on paying abnormélly high pricese.

' 2) That the central Government ordered for payment
of special duty znd specisl compensatory (Remote =
loczlity) allowances to its employees posted mnvthe
North-fastern Region of the country toattract posting
to this remote and costly locality. The fild service
conce031ons were eYtenqed to the ClVlllanS by the Govern-
mert of Indiz. Ministry of Defence vide their let.er dt.
25. 1*6h &8 ﬂmengea from time to time. The spplic:nt are
in receipt of Modified fi23d service concessions gre

&lso being pzid to‘GREF steff posted to this srea.

dated.... 4/

\j;<9041£:,£lhcb§ {E;AL?TQ
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3) That the need fbr att:ecting end retzining the service
of competent steff for service in the North Bestern Region
compr;sing the saven £4ates including ﬁrunachal'Pradésh
wes engeging sttention of the Government end with a view
to review the existing sllowances and service benefits to
employeesposted -ih'thés region & committee.under the
chgirmen ship of fecretery,Depertment of personnel &.Adml-
nistretive Reforms wss app01nted and sfter qons1der1ng(0qre-
fully the recommendaﬁions of the commipteé, the preskdent

of Indiz was plezsed to decide in favour of allowsnces end

‘benefits being continued as modified by Government of India

office Memorcndum No. 20014/2/83-E IV of Mlnlstry of 1nance
( Depzrtment of Expenditure ) issued on 14-12-83. ubsequent
there afﬁe; another office Memorandum bein Wo. 20014/16/86/
E.II(B) dt. 1-12-88.wés issged;making some improvements in
allowances and facilities to em?loyees posted in this

regione.

L) Thatsi‘quéh allowances and facilities were sdmitted
by the audit quthorltles 1n the Dast Reference in this
connection may be made to letter No.1360/A/2623/EIC(3
dated 20- 2- 87 of the C.W.u. Tezpur whereby Mlnlstry of
Figénu Jéportment of exnendlture offlce Memorandum
NO. 20011,,/1,/86-}:-1\; dzt-d 23-09-86 making specizl mention
of the employees posted in Arunachal Prsdesh 41@ to
letter No, pay/24/IV/PC dated 20-02-27 of the CeDed ?
Gaﬁhati . | | |

h—) Th&t suCh eeee 5/

| \SC 7771L.8¢0 a2, 13 {L LY R
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5)  - Th¢t, however, 1n so far &s SpGClal compensatlng

allowance is concerned, the_C.D. A»,G&Uhatl &8 per 1etter
no.'M/D dt. 31-O1-05 ‘and 17-04-95‘allowed the applicénts

to w1thdrgw the beneflts with e?fect from 1-h 95 1nstedd

of 1-12-83 . The_cpplicdqps.begs to stﬂfe th at they ‘have

Withdréw,the said benefits &s per, the -order of the suthority

from 1-4-93 under protest. :

6)  Be 1% stated hefe ‘that with reg@rd to Speclal duly
gllowance &s per memo dt. 14~12-Q3 . and 01-12- 88 , the
application has flled & netltlon No.O.A Nogiand after

heﬁrlng the mauter your lordhhlp w¢s plegscd to dlsmlssed

the petition on 03-07-95.

7) ;  Thﬂt on-the long §art of July the petitioner
was informed by the office thet CoDed Geuhzti vide its
letger No. pay/01/Y datéd 26-07-95 hds di“ected the

Q.W.E,:?ezpur.& recovery the smount of SeCed which was

pzid to the applicents W «B.F 1.4.93 to 1/95 pending

clerificstion from Ministry of Defence. The zresr price

t0 31-01-95 will be paid efter receipt of clarificstion

from the Mlnlstry o o .
( Copies of lebter dt. 26 07 05 gnd 31.07 95
are enclosed hereto and marksd dSo)'.

Anneyufe -A and B.

8) Thqt the appllcants begs to state that the guthority
hes alresdy gave to its locel Aud;t department to recovcry

the sgid amount &8 SCh which wgs paid earlier to the

applicsnts from the salsries inspite of the O.M.

contde.o 6/-.

Somteie 5D e @4,7, %
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dated 14-12-83, 01-:2~88

Se

ii)

iii)

( 00p1es of Oe.M.dte 1&—12-83 and O7- 12-88

are enclosed herzto and merkad as

- Annexure C‘&'D)

Grounds for relicf with legal}P:oeisions;

For thet the applicents eﬁﬁ_entitled to special
compensatory allowances as per olflce memorand &

dte k- 12-83 , 01- 1f~88 1n“as much ¢s the said
memorznds have been m&quEPPlieable,&'éll civilian
centrel‘GOVt.employees snd cennot be discriminated
grainste .v' B

For that the departmentel authorlty have been -
sizied. of'the metter ~since after 01-12- 83, 1n1tally
by making payments in dccordance with offlce memora-

ndum at. 14-12-83 5 thereafber by making orders stoped

ing such payments end.dlreetlgg for recovery of

aﬁount alfeady paid that to without‘seeking any cle-
refication is gross v1oldtlon of t he applicents right

-wblch is guarnteed under the constltutlon of Indle.

For that not with standlng payment of . SC4& to the

GREF personnal tbey belng entltled to zllowerc es
and benefits under O.N. dte 14-12-83 &nd 01-12- 88
elso, the appliceant are also entitled to such
‘allowance &nd benefits, effeective from 01-12-83
but the 'same wgs given effect from 1fh-93 which
deﬁriﬁe@ the applicants frqm their legitimati

t

) Contdoao"/—- .

G o me Adar &?{
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iv) ‘%oy that‘thenﬁequngenpifail to understand the
| order dt. 03-07;?5 passed by this Hohfbfe}Tribuﬁk
in letter &and spriﬁ as- such ;Fhe VEespondepts i
issued a direction to recgvéryr the SCA from the
applicanp,-qhigh is miscarriage of Jjustice toward

‘the applicants.

) For that the applicants_béing posted to high

altitude of irunachal Pradesh » the necessities and

escent1¢l serv1ces of life are care szt such places

and gre available only or peyment of svnormslly

high‘pr;ces which is far, what unless the gpplicants

are‘compénsated by making péyment of allowanc es and

- servicé beneflts ¢s per offlce memoranda dt. 14 12 83

and 01 12-88, they -shall heve to face grave. Inaunctlon ‘

and serious injury that desided to be remedied by

prdtectingnthem from the vide as discrimination

that is guarenteed to them &s citizen /public empo-

loyees -under Articles 14 snd 16 of the constitude .

6. Detalls of Renedles exhausted'

The applicants declare that they have gwaited
of all remedles qultable to uhem under the eclevant
service rules etc.:s would be, weulé revealed from pars

I, sbove.

contde.«8/~

Some aans. B

,
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7. Mstters not previously filed or pending with eny

other court' | | B !

The dpplquntS further declare that they have not
nrev1ously filed any ppllC;tlon, writ pebltl,n or suit
regerding the.mautgr_to”;espect pﬁiwhich_tﬁis'wapplicatioq
has been ma@é,»befofe‘any cogrt“gnyuor‘any other authority
and or sny other bén¢h_of'9hé’Tfipunal nor gny such.appli: .

cation, writ petition or suit is pending before gny. &5 them

. : - ~

8s I‘lelief uought‘ o )
| » 7 The reSpondents may be order/dlreeted to any pay
. tb applicgnt‘the}special'compansat;ng gllowances in gccor-
| dence with O.M..dt‘.‘ 14=12-83 and 01-12_788,91".1;119. central
Government ;S.referfed.aboye gnd be fgrther p1eased to cet
P aside znd wgshed the‘grder dt.'éé»7-95 (Aﬁnexure-A snd
| 31-07-95 Annexucre =B)e

9. Interim order if &ny prayed for: | "

" The reSpondent may . be dlrected not to give effect
kof letter dt. 26-07-95 1ssued the srehe0e (D) ‘and letter
dts 31.7.95 issu=d byvA,O._dqg qlso_be_dlrecuq.npt to

»

recover the'arrear amount‘paidvtq the.spplicant pending the
clarlflcatlon from the Minlstry of Defence.

10. . ~ In the event of 8pplngtlon belng sent by
registered post etc. : Not appllcable .

é ' ) ' | : ' f contd....9/—
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11,  Particulars of postal order
of Pu0. No_09 327239
filed in respect of appliceticn

 fee & date_J/olor”  issucd by Geuhati Head Post
- office fee Rs. 50/~ payable st

Gauhati is annexed hereto .«

12. 1Tist of enclbsers: 4mnnexuré. f HcC]

VERIFICLTION

- @ B -

I, “ri Someswar Bhuysn , son of SHi Kemsle Kants Bhuyan ,
employeed under the Csz»é@M-éiﬁy“wu“ ?Y‘>5@gﬂmu~ |
works gectlpnvc/o 99 4.P.0 do hereby verify that the
cbntentéﬂas}pagau ,fafﬂ'é 7v. - of thewgpplication
sre true to my personal knowledge znd psras 2;3,5 are |
be;iefed¢toj;entrue on ieggl zdvice snd that I have not -

supported any material facte

pebes _YM/W? s A TU R E %’9
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Cagyféﬁ'ﬁﬁg Gayhati lottor No, Pay/01YX dateu 20-7=35. xddvxaxan

. -
¥y 'S
L

¢ ° Sub-t PAYRENT OF SCA (RL) IN MESPECT OF 1435 IRLM. STAFFS

by o B v G

It has bazn intimatsd by ysur AAD GE that o+ "ent on .
acewunt st of 3CA (RL) (alesnguith F3C) has besn maua te Industrial
perssnnal fsr the porisd Prom 1h4«¥3 Lo 31-5-55 in pite cf
disanresamint .ith sunite

- A8 per M0 letier €f 31=(-35 yad 17-4-05 Dafane:z Civilfane -~ . "
servimg nouly “efined fudified Flgld Araas jve antitled te SCA(RL) v
end ather allousnoss woP 1-4~93 2nd no Fisld sarvice cnncusaifn b

. MR- Akcadmiesible though the Gwte lotter van iosusd on 3101695 0 .
3 The opde Tegerdinf nayment of . arrears ‘enescaunt 3CA° (ALY fox
the period 1ws-25 ¢y S1=1-Y5 and poscouery of s:8% 2P Frea Ratien/
Single. acoammod,tion already availad fc unges r2furenecs uith - .o o
pighes aqudit authority For clerificatien lu cunaultatien of Mir.

of Defsnca, ine cufo is svtill undes censisteanizn witn Min of
Cofenne and in weantime Lt has Seen decidn.’ that recovary of gést
of frev.ratie a/iingla yoooawadaticn alrcady availed prier te
J%=135 mzy not be mudss Siailarly and payment on accaunt of

sf* SCR/RCA/384 nay nst -be nada Por the peried w423 to 3T=1=95
payesn.. unt 162«95‘may U gemitted {n ne9s ne F9C(Free Retlian/
sceownadatiand is being avalled,

s Vi

. R In viswe of pending slarificaticn ragarding upplication ef
preyieisens .or Min of Dufoncs lotter dt 31~1=95 ~nd 174295 payment
© an asaount of SCA(RL) for ths porliod 1=d=53 snugrds alragdy .made i
irz2gular and unautherised ond requiring racwery in lumpsum Prom. :
the maxg ensving pay bILLs without iny censidcrgtion. ond intimated ‘
ts this offios. ANl Shillung nae elrsady beon fnstracte. to :
effact racovsry in lump-sum’ - ' e
A3 nor Min of Def Lettsr dt 13~1~55 zertgin Ares of Aruncahal
Pradesh havp baan claasificd beth Flely and Medified . Field Ares ..
$8.wells " Plaace Intingto spocific sutheority cla33ifying yeur . - )
«Pfios locatien in Nodifled Flolf Area) If losetsd in mediflad
- Fledl areay, facility of FSC may be otepped furthuith and recevery
if any Prsa 1=~2=95 cn gacaund of cest «f Fruo Qvtlcn[ﬁingln ‘
wocemnedatiwn way be effected hefars: lenfuing SCA(RL)S

7‘“In futurs adviss of your ARD GE cn finencial matter may

imﬁ!".ablﬂ ba agaeotaed to ﬂUOid any c«x,mp—éa licatizn whigh hag L
arisen. neds T o

-~

. - . . ) se AD (p) I v
. Gopy tu i= .

"Contd, o P/f2 "\'?Z
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13 RAD oC ¢ Maroto Bi8 Neo A/193/X0I11 dt 7-7e950
- BS9 Eus He ic directnc te plece ths emeunt te: .
. 3CA(L) payment under 510 and sPfeqt z8ge=.
vazy in Lump=SumSCA (L) may ngt bs - -
admittad unloss 73¢ g9 steppedy |
Rl : T Thid gfeiee-efircular Ne Pay/01/105 df. -
LWk e, JU=6-95 may be referred tge, - 00, - PN ’
B SCRNE - : - goa
‘oo WRXRSR . - v ‘.
.6k Shilleng Zeone (

o ) "{ . AR v
: - LITH A REJUEST 1D 143UE aultable Inat, ts .

”7‘59;11°“9 ‘! GE 8591£u5 to efveqs recuvery in L Ympsym [

B BUE  Taw emount; of drragular uné ungthorised. paymangs.
'3'""?QE Tezpur of SCAYRL) to Dofanae Civiliens insluding . . -
-7 Wi@ﬂm and &lQJ 3. ;:Jl:p FQS.C.' ."5301 <o
: Prey Rabion/Iingiz ,eocovimedatiang

12

i BN
) _VQ‘- X d ™~

Aleu senfire that 556 .5 is lesated ip,)
Medifisd Field Arcs =3 pur M/D lettep

o - " 1le1=d '
- A “\Lﬁ“:!\) Tazpur ~ fap j_an:matimno-
. . 4:
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. it fige besp afr%cuaa by cnv cua QUanati *a Iw@a@@” the
e@ﬁ@&&? an @cswuﬁﬁ af SCA(RL} nald Byoa . 4/3% to 1/95 pencing ‘glg=
@i?éﬁg&i@ﬁ frum ﬁir&&try@e u@Fwﬁn@, Tﬁa arrBar. cigr b

, }ﬁ?éia 3 Hi»i ba gadd dfng “‘aﬁ;;t (f j“‘F‘Gatm@ﬁ frea the
‘¢Q§ﬁiﬁtg§@ , T .

A% Buch the Ng»&&at mﬁ@u Ferow &/ } 3 t”ﬁ /“5 éﬂ *hm .
a&*ﬁ? sieount threugh the f&llowing. Umuﬁb“r& have hasn nwtaé
. “fap. E&ﬁ&?£“§ from the @hy bilis = v

ep s -

R The renovorios mny pla~*a ba dflJJ&ai Cum %n& cehoarad h
% indizecte! ~mfeled in “ho »el;&mﬁ“‘ Bills tu cemply will be
; : ﬁ;zaagzua of thie LOA Guua hat;a :

>f} uffﬁﬁﬁﬁf3& dt'2§¢5e35§'

Zr Ui/tash /B db 29, 5,05
S s b
3} Q3 Can /73 de 27,5, 95

4)  03/Cazh/si af'gygsgﬁaw

5) O5/Casnf19 4k 2Co Sa 95

‘ e
”3

oo -

5) ﬁf/ﬁaéh/?ibéh,éﬂgﬁgﬂﬁé

-~ The sy pay 811l bearing vous haw Nm@ ﬁi/ a%n/ﬁa dé "
%aaa*ﬁsw secount of Paymaaa of SCAQE&; 56 t%%urn@é unpessed
f&? hs Sh%éa& ﬁtat%é ﬂdww@g - ’ :

_ﬁdf@xwx&xﬁx - ';?i
C{ANR Singn ) ; g
Agbuant uféiuaé '
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NLW Lelllf, the 14th
DI LIDL 1903

QD KNS

. 1a i > AVAY [ K : Vg,
Sleot i AL QAL AL BICLL b O R UL AL LR Ol Ok i
N :‘a \J . ] . ‘J”J“ h‘hb‘ “;‘“‘%ﬁ I YN It8)) (‘.LL.
b iﬁi,.;g"- LU Op R0pTh Loyl 4k i‘iﬁ@?&f.ﬂk’%&é Ok
_ The need fey at’t?aotin{z an¢ yetaining tho sexrvices of cometent
"fioers fog servive In tho lorth lastein Reglon comprising the Gtates
. Migen, dMegholeye, YaNipuyr, #dgal:ond and Pripurs ane the Unjgn
writories of Arunachal %m eolt anu ligora@ han been enpgacing the
stention ot the Covernacnt for couic liees The Governueny had appointed
cormd ttee under the Chalrmwviship of Ucoretary, bepartient of MCrponnel
Admnyptrative Relorix, 1o yeview the exisidng algowm'xcw and tacill-
u8 odaiouible 10 the vartous catcporios of CLvilian Centra) Overn-
in4 emloyeos perving the this regiod & 4o sugreat suitenle lmprove-
intg. 140" recomacndation of the voerdtice have beon carciully
ynoidered by Wie Governmcat and ke Piéoldent is now plessen to
ccide as followd s~

I}

(L) Lerure of pogtinv/aepuistiqns

There will be a fixed tenurce ol posting of 5 ey atv a tine
for ofticers-vith seavivo ol TU jewaa ol leiw anu ¢ yeorw ot i
time for offiocrs with mic than 1V yesrs of survice. Perlods of
leave, training, ctw. in exucss ol 15 day per year vill be cxolu-
ding countiing ihe tenurc pucrlod oL ¢/ yeayru, Ofiictrs, on oomple-
tion of ho Iized tenure of scrvice mentionce sbove, 12y be cohsi-
dered for posting to a station of iheir cholee as m:ay os pocelble,
satistoctory perforrance of cntics for the preseribed tenuze in
the llorth hast shall bec glven due recogdiion in the Luso of
eligivic oflicers in the mitler of -

The poriod of aepuialivi of e ¢entral Governwent eiploycen
to the otates/Unfon Lerritoricu ol the North fastoan hkegplon willk
generally be ior 3 ycars which con be extended in crceniviennl
cases in exigancies ol public wervice as well aps when the eiployce
conoexed L8 prepared to stay longere, The admosidble deputaiion
allowance will also contiruc to be pald auring the period ol

deputation so cxtenaed, _ .
(11 fe z.t&cs,.m*s?;re,,-me?md '

' LLOL AN von atiak _leaoriG.
(¢} Prorption in cadre poutss ‘

& 'iLA]J f‘u“‘i
2‘?) doputaiion to central tenure posts; anu
¢ ) couree of training asbroad,

The, gene al xc%girement 0{ at least three yecare scrvice in a
ctiae peot beivern to gentral tenore deoutations m{ alco ve relaxed °
t0 two years in deserving cases of weritorious service in the lorth

TE Iast. ‘\

AL
¥ *
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s - ‘5 8preific entyy otull Lo mwe in he Cole of ull coployces who
wyfdersd tn full tenure of wrvice in the North rasicxn jegion to

(111) gocedal (uty) AxxR Allowaree s

vantiur wovernso ot et il olployeeu vwho biave all Ingia
transfer lravitity wile ve granted @ speciul (Culy) Allowaoe
at the rate of ¢5 per cent of buolo pay sudjest tw & cetlling of
Bse 40/~ ntr pnth on posiiiy e any station in the hoxrth kastern
Region, Such of those erpleycer who are except f>um poyuent of
Income tax will, rcwever, not be eligible for this spceial (Luty)
Allowarce, upccial (Inty) Allownrnce will be in addition to any
. Bpeoial %gy and/oxr Deputatin (aty) Allowanue alicauy beilng drawn
subiect the condition thut the XOWI of much spcoial (miy)
‘Allovwgnpe R&xy specinl pair/bcputauon (Duty) Allowanoce will not

- exoced B, ~ DPeM Gncciol Allowanoe like Specyga)l Cospensatox
Allowance will bc. dravn szparately, al P ¥

(Lv) Sneoial Goumgnantery Allovances
© 1. Agsamoand degnalaya
The rute ot the allowunoe will be 5% of dacto pry subjwt

to maximume of fse H0/= p.ie, ad:tosible to all emmloyees without

Nl¥ pay 1428t The ahsve allcouzsooe will be adodssivle wita
- effect from 1=7-158%2 {n the cade of Assarn,

“'-r.~.-‘*~.-.“°.-.-"-‘-.

% Manipuz

: The ratc of Allovance will be &8 follows for the wholc of
... ‘Yanipur -

. "" ' i' Py uplo &, ?60/"' Bse 40/"' Do Dy
o Pay above b, 260/~ 15% of basic pay subject to
: maximm of ks, 150/ Dot

3¢ dXlpura o
The reteu of the 8llowvaixe will be as follows =
(8) Iiffigult. arcas - 25% of %?y subjeot to winimn

"y ol !sz 5 and maximmn of
. . e 150/« pem,
(v) Othex arces '
) Pay upto fse 260/~ e 40/~ pom,
Pey etove ke 260/- 154 of vosic pay subject to a
 Aximum 0F Be 150/2 pom.

.Thaxre will ve no ohang,e in thc oxisting rate of Spcuial | |
Qouptnoatory Alliwwiwe cdriorible in \qunwwhol Pradest, lugnlund end
Migoral ena tht existing rate ci tloiurbance Allowance sdgisuible.
in specifjcd areas of l'jzoram, -

. 94/- 2.x XX XX XX
Under Seoxetary to thu Govt o lndia

e _ Galaia

OQ/ W/ 2
D\I\\\_"f)h: Yoept S

M Vv S Rayudu)

sl ¢ Subld
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FoNo, 20014/16/86/Ee1V/Le11(2)
vt of India, Mintotry of Finance
bepartment of kxpenuiture

wd . New Dolhi, the 1 bes 1900
X QL ML Gy

} 19:.1&“3.,&‘ g 3k L5 | (PLOY L p T
R ikt e
t FE BUNUAL AL B i LG VIS

_ “ibye yndexulgacd iu dtroted W rofer 40 thio Minisiry's Ode Hoe
x014/3/0 3k, 1V dated 14th dwociwer, 1983 and 30th Mayoh, 1984 on the
wbjeod mentioncd above aud o soy that the question of midng suitable
Joprovesents in tho allowancus cd facilitios to Central tovi, enploy-
3e8 posted in Hopth ¥astorn region corprising ine States ot Asual,:
feghaleya, Monipur Hagaland, Jaipura, Alungchen Pradesh and Mizorai
108 decn engaging Ine altentior. ol the Govt, AcOordingly the Fresident
18 now plecaed to declde &8 follewt 1= ’

A ICPEROLS S EEIREBELICRGRLL SoN
(1) ?T@x:s:ﬁ.mmz;m?mku& |

ahe erfuting gmviaions a0 contuined in trke Mintstry's O.k.
Anted 34 12.83 Will conilinuae.

(1) wmas.iwmm&_x\w.mwumm. ajnings_abroud -
spgeial me

sehal o mmumgmmsx,%mq:ﬁ '
The exlLsiilg pioviosiond as Goi- Sinad in thie Finistry'e Celi.
dated 14,1683 wili continue, Cadre authoritice arxc advised to give

due welghtage for oatiefactory perforuance of duidco fov thc prescri-
ned termre in the Kopth-tast in tbhc miter of promtion in the cadre
postd, deputstion w centrel tenure post and courcesd of tacining ebroad.

am)w Rity L ALlowangy, s
en nﬁvg cfvz. a1 viployces who have 1Al India Wrasiar

1izbility vill Dbe granted speci. L (Duty) Allowance &t the i1ate of

12% of basoic pay subject to ociling ol W 1000/- per uonih on posting
to any Btatiuil An the Northwlisiten licglon. 8pecial (Dutyz Allowaice X
vill be in odaition to any spooial pay -pd/or deputation dut{) allovwan~
ce already beling dxrawn gubjw t to the condition that the 1011l of such
allowanoce will not exceed f, 1000/~ Dot Speoial allowsioes lidte sposial
Jompensatory (Remo te loc alityy Allowance Construction Allowmwe ond
Projeot Allovarce will bo drawn sepuldtely.

fhe Gential Covt, Cililiun caployces who @re moutbeys of Scheduled
Mipes and ore cthcxuiac eligible 101 the gront opecisl (Ity) Allow= .
ance unacr this porus ond are excipwd Lfrom poyDent of Incoue-lTex wisery
thbo Incono-TaX fol will also uraw speodal (Iuily) Allovuil e

iv) ﬁf‘““ menanto Ty ALLOVALS.CS
oA aTL s 0T e 43h pay vomission have be€r asocps .

ted by the sovi. and Upoolal Colpunsatory Allowance at ihc revised
have beon madc offotive from 1-10-86 (1«10-86),

Oont(l... o-ooPU'GC-‘_
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emloyces posted in AnGznan o adacovar
ioiidlde Tneoe oxaer will alse apply mitlsgs s
to officexrs poslid 10 Nab, Council, waen toey axc ataticre d %&i

e avove orders will slso apply miatie-mtancts o the

Isl_ngs andc

4

3 These orders will teke effect frow the aax cf i33xce,
by In so far as tke nersous serving the Indian mait & pcounts
Dentte 2x¢ ccic€rniee thieSe OYAErs josue ofter consvliud-c with the

S Gomptaoller &

5e

smuitor General of India. .

Einid vercicr ¢/ this Mererancum is attached,

94/ FXX FFX XXX
(A JAY L GAL)

Joint soocretary to the Gt of Indla,
.\':‘.'.'3'45&.&
D Sdibe. 1'-:«;\.-& -—
(0. V. S. Rayudu}
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. : IN THE CENTRAL ADMINIST ATIVE TRIBUMNA

P o GUWAHATI BENCH \
- PRI
F’" gy T g e A GUWAHATI \\

| w5 In the mgkter of s
O.A. NO., 196 OF 1995

y 6FEBIGSE - SHRI S BHUYAN AND OTHERS

LT

A4dl, Cenfral Gove
Standing Counsel
25

HA

G‘!DM iﬂﬂch ' ‘ XXX} Applicant

W m 3 o VS

Union of India & Others

dooe Respondents .

" Written statement for and on behalf of Respondents
Nos 1, 2, 3, & 4 |
I, Major M.K. Arora, Garrison Engineer, 859 Engineer
Wworks Section, C/C 99 A.P.O., do hereby solemnly
affirm and say as follows s

. 1) That I am the Garrison Engineer, 859 Engineer Works

= Section C/0 99 APO and Re5pondénts No 3 in the case, and

1 acquinted with the facts and circumstances of the case. I have

% understcod the contents thereof. Save and except whatever is
specifically admitted in the written statement the other
contentions and statement made in the application may be
‘Seemed to have been denied, I am compentent and authorised to
file thisg written statement on behalf of all the respondents,

2} That the raspondent beg to state that the special
Compensatory Allowance (Remote Locality) was ordered vide Govt
I ; Min of Def letter No B/37269/AG/ps-3(a)/165/n(pay/

Services) dated 3ist Jan 95, The order came into effect

wef O1lst Apr 1993. As per Govt of India, Min of Def letter,

; 4t has been ordered that field service concession viz-a-viz,
the special campensatory allowance (RL) will be admissible

tQ the Defence Uivilian empioyees on representation from

all Defence employees of thisjiorks Section during the month
Of July 1995 the payment of arrears of SCA (RL) for the

period from Olst April 1993 to 31st Jan 95 was made after
abtainind the UNDERTAKING from the employees that "Aﬁy over
payment of arrears of SCA (RL) that'may be found at a later date
18 refundable to this office",

3) That thé respondents heg to state that the amendment to the

above order was issucd vide Govt of India, Min of Def lettor

Contd....P/2
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Ne. B/37269/AG/PS-3(a)/730/D(Pay/Services) dated 17th April 1995
¥4
regarding Field Service Concessions to Defence Civilian Employees

serving in the newly defiaed area under which it has been

clarified that Special Compensatory Allowance (RL) and other
- Field Service Concessions are not admissible concurrently, but

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

instruction to this office and Asstt. Accounts Officer vide

' his letter No. PAY/01/IX, dated 31st July 1995 that payment of

. arrears of SCA made to the Defence Civilian Employees is

irregular and be recovered in lump sum as the employees are
availing ficld service concrssions. Both the concessions 1.e.

SCA (RL) and Pield Service Concessions could not be granted at

a time. The matter is under examination in consultation with
Min of Def in connection of Govt of India, Min of Def letter

dated 3ist January, 1995 as modified vide letter dated 17th April 95,

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/sService)

dated 12th Sept 95 under which para 2 of Govt of India, Ministry
of Def letter dated 31st Jan 95 has been deleted and substituted

28 under -
“These orders will come into force wef the date of issued

of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already

avéiled by Defence Civilians as part of Field service
conceséions from Olst April 93 to 30 Jan 95 Similarly no.
payment on account of SDA/SCA/SCA(RL) will also be made
from 0lst April 1993 to 30th Januarxy 1995",

6} That the respondents beg to state that in view of the
above, it is clarified vide Govt of India, Min of Def letter

Ne B/37269/5G/PS=-3(a)/1862/D(Pay/Services) dt 12th Sept 95

+that both of the concessions are not admissible at the same time.

7) That the respondents beg to state that this unit is located

in the remote and hard area at the distance of 140 Kms away from

Tezpur at the height of 4749 ft from sea level where evemn

communication to and from is very must infrequeant due to the

rough terrain of the area. Bas=d on this fact, the Govt of

tndia, Min of Def has declared this area as Field Service Concession
1rea wherein the cacilities for field concessions are being enjoyed
Cont.... .
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by Defggce Civilians Empl@yees as per 5evt ¢f India, Min ef Def
letter Neo. 4/02584/aG/Ps~3(a)/191/s(pay/Services) dated 25th Jan®
1264 as modifisd vide Gevt of iIndia, Min ef Def letter Neo. A/2576/

2G/P5=3{b)/148~5/2/D(pay/Services) dated 92nd March'l1968,
<&

in view of the clarificatien received@ en Gevt ef India, Min
#f Def letter dated 3lst January'%®5 and 17th April'95 vide Gevt
of India, Min of Def letter Neo. B/37269/AG/PS~3(a)/1862/D(pPay/sSe=
rvices) dated 12 Sep'%S5 the recevery eof arrears of SCA(RL) fer the
_ peries frem dlst April®199%3 te 3lst Jan'9%S is tequirei te be made
28 SCA(RL) and sther allswances are net cencerrently admissible
. alongwith Fileld Service Cencessiens,

8¢ That the Respendents beg te state that en perusal ef eur eld
. recor€és, 1t is revealed that the Civilian empleyees of this effice
were granted SCA wef lst Oct?l986 viée Gevt of India, Min ef Def

" letter No, 20914/5/84/E~Tv dated 23 Sep’ld86, The SCA(RL) was
¢laimed in respect of this effice for Defence Civilian Empleyees
threugh the regular pay bill fer the w=nth sf 12/86 kut the same
was disallewed by AAO Shilleng steating that since field service
ceoncessiens are being enjeyed by the employees:of this effice and
thersfere ne SCA(RL) is admissible. In this cennectien para-4 ef
letter dated 23 Sep'ld%86 is relevant; Tt states that where the
hill cempensatary allowance or any ether cempensatery allewance is
mere beneficial the same may be allewed in lieu of special cempen~
satery allewance. In sther werds »nly ene cencessien is admissible
at one time, The payment against the intentien ef Gevt esrder cannet

ke autherised,

In view ef the present srders recelved en the subject, it is
wery clear that the SCA(RL) and availing ef field service cencessien
ét the same time are net adémissible., Hence recovery of arrears eof
SCA(RL) fer the periad frem lst April?1993 te 3lst Jan‘1995 is
required te be ma€e as per Govt of India, Min of Def letter dated

12 Septl99s,

The irregular payment amsunting te Rs, 22.99 lakhs made in
acceunt of arrears of SCA(RL) fer the peried frem lst Apr’l9%3 te
31s¢.Tan'®5 1is required te be depssited with Gevt as the Defence
Civiiian Employees of this effice are enjeyed fiedd concessien.

Since the emplevees of this werks sectien have been paid the
sCa({ky) fer the perisd frem 1 Apr?23 te 31 Jan'®5 which is irregular
in terms eof thé existing Cevt orders and the latest clarification
ved frem Govt sf India, Min of Def letter dated 12 Sep’S5 on

recel
RL) will we admissible cencurrently with field

the subject, ne SCA(

service concessisn. Hence ameunt already pald termed as irregular

i required ts be recevered from the empleyees,

Y
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23 That with reference te paragraph 1 of the application the
respondents beg to state that on representation frem all the
Defence Civilian Employees of this effice €uring the menth ef Jul®
1285, the payment of arrears of SCA(RL) fer the peried frem

lgt Apr?1993 te 3lst Jan'%5 were made after ebtaining the undere
taking frem the empleyeces that “any over payment ef arrears of SCA
- that may be found later date, is refundable te this sffice,”

On pqyment ef arrears of SCA(RL) fer the above peried, CDA
Guwahati issued instructiens te this effice and Asstt. Acceunt
Officer vide his letter Ne. PAY/01/IX dated 3lst Jul*l1995 that
payment @f arrears of SCA from 01 April*1993 te 31lst Jan'9%5 made
te the Defence Civilian Empleyees is irregular and be recevered in
lump sum as the empleyees are enjoying filedd service cencessien.
Both the concessien i.e, grant of zCA{RL) and availing of fleld
service concessions cauld rnot ke granted at the game time. The
metter is under examinatien is censultation with Ministry ef Def
in connection of Ministry of Defemce letter Ne. B/37269/aAG/165/
ps~3{a}/D(pay/Services) dated 31lst Jan’?5 {Annexure~I) as medified
vide Min of Def letter Ne. B/37269/aG/Ps-3(a)/738/D(Pay/services)
dated 17 Apr'1995 (Annexure-=II)«

183 The beth referénce to paragraph 2 and 3 of the applicatisn
n the regnondents have ne cemments,

@

11 That with reference te paragraph 4(1) ef the applicatien the
respindents beg te state that this being the remote area lecated at
& distance of 148 Kms away from Tezpur, at the haight ef 4749 ft
abeve sea level, the essential cemmedities are being obtained frem
Tezpur by lecal marchants and thereby the cest commedities are very
higho Based on this fact, the Gevt ef India, Min ef Def has
declared this area as Field Service cencessienal area whereinm the
facilities for field cencession are being enjeyed by Defence Civile~
ian Enpleyees as per Govt of India, Min of Def letter Ne. 4/02584/
aG/Ps=3(3) /B(Pay/Services) dated 25th Jan'l1964 (Annexure-III)
medified vide Govt of India, Min ef Def letter Ne. A/25761/AG/pS=
3(b}fiééﬂs/Z/D(Pay/Services) dated 92nd March'l1968 (Annexure-IVv);

4 4
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However as per the pressnt Gout, order. thls afné has been
‘dgclared as modified Fleldﬁconcés;;é%al area vide “lﬂ of Def" \
'let or No, J7?69/AG/PS-S(a//QD/D(Day/Sarv1ce) dated 13th Jan 1994
(Annexure V) and tha payment of arrears of SCA (RL) was made
, accord1ngly on recelpt of Govt, .of India, Min of Def lettar
No. 8/37259/Ac/ws-3(a)/1ss/o(pay/SSrvzce) dated 31st Jan '95
(Annaxure-l) which was luter amanded vida Govt. of India, Min oF
Def letker Na, B/37269/A6/PS /3(3)/730/o(pay/5uputh) dated i}f
17tb Aprll 95 (Annexure~1I) that Defence Qivilian enployees in |
the newly ‘defined field areas, special Compansatory (anofe
LOcallty) Allowances ahd othar a110uance ars not concurrently
QdML:ulble alongulbh Field Service Conceasions" | : i
In visw of the abow, hoth tha concess;qnsvcould not.be i‘iq

granted at yhe sanc time as clarified vide Gout of India, NMin ofj

Déf letter dated 17 April 25 guotad abow., as such the pdynunt
made an accodnt of a:réars of 5CA (RL) from 1st April 93 to ;  1
31st Jén 95 is irragulare The intention of the Govt, of India
‘orda:visivary clear i.e. only ons caoncession aitﬁer;Special

Cémpensatory Alloua nce in terms of Govt of India, Min of Daf

t‘f’

letter dated 17th April 95 or any othar compensatory allowance/
concession available in terms of zny other Govt., order uhichGVQr;é
i1s mora heneficial is admisasible, | ' ' - ﬁlw:é,
it ois further clarified that fha concession of gpecial
.Comaahsatﬁry allowancs and field sérvice concessiohs ara givenl
" under dlrFarent orders, ‘the same are not admissible szmultenQOusly.“i‘,
12) That with rafarance o paragraph 4(2) of theaspllcafIOH
. the raspandent beg to gstate that so far the paymsnt of 5Dec1al
Compensatory (RL) Allowance to GREF Personnel is concerned, this .
1oFficé has ho,COmmants to offar since the Gout, ordarse regafdiqg{}
_nbn admisibility of both concessioﬁa concurrantly are very‘cisar.ﬁ
fTS) That with refarence to paraéréph 4(3) of the application -
tha réspondents hava no comnant |

14) That with reference to the paragrth 4{4) of ths appllcatlon

the respondants beg to stats as per Govt. of Indxa, Min oF Daef

COﬂCd.o ooop/‘
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.f%fter Noe 4(7)/f?/D(C1v-I) ddtsd 14th ]uly 80 undar which speglal

compensatory ﬁllﬁuance (Rt)uh&s ba d5<Y¥4hta d initially the i ‘ "

"
.

~allowance in guestion is not admissible to civilians who are ih rece"
_eipt of field service concessions, It has been clarifisd byvthe

Ministry of Finance (Deptt, of Expdr) that ths basic conditions
_ e - |
for zdmisibility of the allowancs temain the same, In connectlony '

para=4 of OF No, dated 23 Sept 86 (Annaxure VIT) is relevant, zItF
~states that uherQ the hill compensatory allouance or any othar( )
i

compens atO"y aLlouance is more baneflclal the same may be allouﬁd

F S T

} .
in llau oF speclial Compensatory Allouance. In other words only ohe c«'
! -

concession is admissible at ong tims, The payment against thejlntenbﬂ‘”

4 ‘ . : S
tion of Govt, ordars connot be authorised,
15) That uith refersnce to the péfagrapb 4(5) of the aonlicationf

tha respondants beg to staté that as per Govt, of India, fin of;. @ -,

Bef lestter No 8/??26°/AF/P3-3(8)/165/D(Pay/1orVJces\ dated 31st1 g

_Ja 145 (Annesure-I) as modified vide lstser No, 37269/AG/PS~3(m}/

D(PaY/SBercea) datad 17th April 95 (annexure-II the Defence

C s | e e g .

N
Lo

Civ;lian employees serving in the nauly defined modifiad fisld } . f.i 
areas; the 3pec191 compgnsatory (Remote Locality) allowance and y

1‘ . .'} ’
other allces are not concurrently admissible alanguith fisld service
cencaession, The =nplayoas of this office are in recelpt of i )

"

Fiald Sarvxce Concasalun till date, |
16) That with refersnce to the paragraph 4(6) of the application | _ .
the respondents beg to state that it has been laid that che B
memcra Nda dated jdfh Deb 83 (Anﬁaxure~UIII) and 1st Dsc 88,afé
meant for attracting and‘rataihimg ﬁhe servicae of competant 5..;
officers aosted‘in tha Ngrth Eaa&énn RegioH from oéher parts qf‘ J
tha Cantry and ara not apglicablé to the personnel balonging to

1+hs region uhare theye are appointed:and posted. 3inco the. L }

applicants have baar apponted and 20sted in tha North Castarn o

®

the claim does not survive and On No, 61/95 was réjaﬁtﬁd. i;;'
(7) of the application

Region,
‘a?)' ThAV with reference to thz paragrgph 4

that the nrasent ordar on tha qub]cct

thz rmsspondants beg to state

has been issued vide Govt of India, Min of Def letter Ne.

B/27289/ a6/psaa( )/*852/D(°ay/30rv109) dated 12th Seat’9s
10..‘p/7

|
|

— e R b -
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fﬁpngy¢*3wJI§Lj under which 5313 2 of Govi of India, Min af Def

iétsaer tio, A/37269/46/5-8(5)/165/0(Pav/3srvice) datad 31st Jan '95
FRIESGONCENNR O

{Annexura«I) has baen delawad substitutad as undar :-

" Thesa orders will come into force waf thz date of iscue nf

this letter namsly wef 31st Jan 95,° In cther Wwords, MO racovery

will bz mede on account . of concassion like free ration/free single?acct

ommogstion.ztce zlready availed by Defence Civilian as part of Figld
: ‘ ¢

service Concassions from 1st april 93 to 30th Jan '95, Similarly no

fPayment on weoount of ﬂua/BEA/SCA(HC) Qi;i alac bo made from 01st dbrfl

»

93 to 30th Jan 95 "' . _ ) -',‘P . r :

A

i

e v A S

Tha-goove clarification is gelf cxplgnatory and there is no §
furthsr comnants to offar i !
18y. That with peferznce to paragraph 4(8) Dé the application th; ?
respondants bag to statw that C'A s lﬁtter for recovery of a"ragrs§-

b y

of 5CA (8L) paid to the Dafence FLu111ano emuloyous for the par ibd S
from st April 93 tc 31st Jan 'S5 G- in crder as per Govt, of Inqiaz
_ - !

Tetter guutsd in ;;*3—? abotwve. Since tho Defance Civilian emp;ovna

- D,

O0f this organisation ara in receipt of Field Service Coﬁcesszoﬁa, the
. : . L . . L
request far grant 3Ff 504 (RL) in addition to fisld s3rvlce cONhcession.
is not admissible as per sxisting orders, ' ' R

N

19; Thst with reference. to pdrugr1ph S of the vDOILCdflon the

're=pﬂndents have no commz nta. S

20) That with ruéer :nca Lo paragraph B of the aOpllCatJOﬂ the ? ;
raspondants havs no ~omwun»s. i t

7) That with refersncs to paragraph 9 of the application the ' i i
rasp ondenw bzg to stata that the ClGD*flC?b on recaived from G0v#, i%&
of dndia, Ministry of Jafsncs lettpr No, 3/a7269/AG/PS—3\a)/1862/: :_'§
O(Pay/service) da ted 12th 5apt '95 (Anhexura=vIIT) has catngorlcallé |

statad that both the concsssion aps not admissible concurrently and the-

i

stay urder wassad by the Homtble Tri@unal may 86 vegabad,

»

.
22) That with reference to psregraph 10,11 and 12 of the applicstion

the respendants have no comm nts, ¢

l:‘ Contdo-ooop/B , 5

© e e U A e S i e
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I, Ma jer M X Arera, Garrisen Engineer, 8

Warks Secti@ng C/0 99 APO do hereby declare that the statemepts.
nade in this written statement are true te my knewledge derivedv

frem the recar&s of the case.

I sign this“VerifLéatiaﬁ en this the

at

oy /,

MAJOR
Gamm Engmeer
8569 ENGR VVKS SEC

23} rThat witﬁ the re: ﬁ@ndents draved leave of the
Tribunal te file additional written statement of occasion f

-

.

859 Engineer

1
of February'l??ﬁ
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e
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Ty 37 5 of Iy woof ) l2ttse o, 3/37269/1G/P5=3{a)/165/0
iyl sievizes) dJaiod 31 Jan ‘95,

- FIELD SERVITE C3NCESSINNS TO DEFENCE CIVILIANS
CCERVING TN T GEVLY DEFINeD FIELD AREAG

Sir, ‘ o
1. : :n'dir;ct;ﬁ to rafer to Para 13 of Govt lattar YNo,
37269/45/PS 5(a)/D Pay/:rvicos dt 13,1.94 and to convay the
senction of ths uwisidint to tha Pollowing Piald sarvice
suncsscion 9 Quicnoe civilians in tha Nuly dafinad Fizld

ras & iwodificd Ticld Arsas gs dafinad in ths gbova
rnticnad lottar - ‘

i) Jofonco civiliun annloyans sarving {n tha nauly definsd
fiolg ar2ea will continuo. to ba oxtandad tha concassion
cnun:ralad in innixurs 'C' to Govt lottap o, A/02596/aG/
ns 3(a)/97-5/D(Pay753rvicas) dt 25 Jan '64, Cofencs
civiliang cmloysss g rving in Nawlv Dafinod rfald ‘reas
will continua to b3 2.:tendad tho concaasions snumersted

in acndix '8 to Govt latter Mog P 25762/16/5 3(a)/
146=5/2/3(3oy/ sarvicas) dt 2nd Farch 1968, -

i1) In addition to gbovs, th: Dafance civili-ns amploy2as
sarvingd in thy naulyd 93finad Fiald Arass ond otifi-d
vizld zra-g will b antitlad to paynant of Spacial
Comansatory (amato Locility) Allowancs and othse
1llow.nzay o gdnissibly to DiPanco eivilians as p:r th
Sxiuviing instructions f:suad by this Unistry fFrom tims
to ‘ti'»'-)j.

2. Thasa orders. will com: into fores Weefe 1ot april 1993,

e This iscuss uith thy concurroncs of Finanes Divigion cf
tidg vdn vids thair 00 o, 5(a)/85-aGC (14=941) dt 039,01,1995,

Yourg faithfull},\

5d/=x x x x
( < I Tluanga )
Undar Socrotary to tha GCovt of India,

g™

g &5 con

| S
g

gt v 3353 W

. P
PRI T A

.
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. No. B/37269/aG/ps-3(a)/1862/D(pay/Services)
Government of India

Ministry of Defence ,

New Delhi, the 12th September 95,

CORRIGENDT UM

The following amendment is made to this Ministry's
letter No..B/37269/aG/PS=3(a)/165/D(pay/Services) dated
31.1.95, regarding ¥ Field Service Concessions to Defence
civilians serving in the newly defind Field Areas :~

' para 2 may be deleted and substituted as under :=

"These orders will come into force w.e.f. the date

of issue of this letter namely w.e.f, 31.1,95, In

other words, no recovery will be made on account of
concessions like free rations/free single accommodation
etc, already availed of by Defence Civilians as part

of Field Service Concessions from 1,4,93 tc 31,1.95¢
Similarly, no payment on account of SDA/SCA/SCA(RL)
will also be made from 1,4.93 to 30,1,95%,

20 This corrigendum issued with the concurrence cf the
6 Finance Division/AG of this Ministry vide their I.D,
Noe 1033-pA dated 11.9.95,

" 8d/-x x x x %
( L T Thuanga )
Under Secretary to the Govt., of India

To .
The Chief of the Army Staff
New Delhi

2881 O sl

34
grastic®
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Copy of Govt of Indla, 10D letter Jo, L/ 37269/ K3/053, 8) /730/
D(Pay/tervices) dated 17 April'93,

1e The following smendments is madc to this inistry’s lotter
No. B/3726%/AG/1S3(s)/D\Pay/t exvices) datod 34 Jan'95,regarding
Field Service Concessions to Uefence Clviilans Cerving in the
newly defined Field Areas 1~

® The Dofence Civilian employees,sorving in the nawlz

deflned modifivd Field areas,wlill contlnue to be entitled

to the special (ompensatoryiliemole Locallt{)Allowances and
otiiexr allowance «s admissible to defence U vilans,a¢

nkxhextxy hithaertefore,undar - existing instructions

{ssued by thls Lilnistry from time to time, However,in

respect of Uefenss Livillans enploye?s in the newly

defined Fleld Arxeas,Spocial Compansatory{iiemote tocality)
Allowance and other aglowances are not concurrently sdmissible
alongwith Fleld Lervice “oncessions.”

Pe This corrigendun issues with the cocncurrxence of the
Finance Division/Ai of :his Ministxy vide thelr Leide NOo
388/PA dated 09 April'95, ,

Cdfe X X X X X X K X X X X
( LT Tluenga)
Under Secrotary to the Jovt of Indla

( Tele 3 3012739)
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: ’ﬁ?y 0% fovt of Indla Min of Dof letter Yo, 4/02584/AQ’1'83 MR

Y11/ ¥ (pey/ Srvices) dated 25 Jun 644 ,._'_»; 5
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a Me ratl n asles apnl cable a
gr)ﬁd.r Threns aoe the gawfonypg 1 to ol 'tnn‘ta of ﬁm FW

'J.nv !

{b) _ Fres 3ontcd/uased aasn and canerted gervioe to emm maam.o. .

{e) Treo nloj,hing of minimum csuential scale 8f Army Wram:nel K
11 the Gdrps Comnrnder AO in Mr Tbree Oomnand oonsidero, the

iomeo, Cu such alothing fox oseentiul for C@ redsongy
(8) Free remitarse of famly allotments, S R
(e) TPree neclesl treatreng ond hospital treatrent, 1. - : e
(£) ‘ownd/injury or famiy vension or graguity wnder Ohapor .
) XXXVITY Csx‘lo‘jt:rm Instrue 1on 157/57 AL 20/58, as tho easo |
may te for Gonpennition under the worksten oompcnsation, aot S
viere applicatle, " . \,s-;_‘; A
(15) 2 'ppmagg frge foraes lattors por Lndg.vléuul per vegh,‘ ;s T
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) Yot btenoe i tM3. Tnafon 1inids of monoy Deéars sod D &m A
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Rat, 20/« PM per individunl, Vo
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Copy of ‘Secret letter No A/25761/AG/PS3(b)/l46-s/2/D(Pay/services) :
dated 2.3.68 from 922 Govt of India Min of Def, New Dotri \QQ\ :

\°l3ub : Fleld service Concessions to Army Personnel And Defence
Civilians in Operatisnal Areas

; | | .

| I am directed to fefer to this Min letter No A/O2584/AG/PSB(a)/
97-S/D(Pay/Services) dt the 25th January, 1964 as extended and Army
'In%truction 7/5/48 as amended from time to time and to say that the .

President is pleased to sanction the following modification with
effect from the dates shown t- :

! (a) The réfes of special coﬁpensatiry allowances will be
revised as under with effect from the 1st Mar, 1968 :=

Rank Rate.
Hony Commissioned officers 30,00
JCOs 25,00
Hav 18,00
Nk 15,00
OR 13,00
NCs (E) 10,00

(b) Field Service Concessions will cease to be admissibbe to
officers & personnel (including civilians paid @&% from Defence
Services Estimates) serving in Municipal & Cantonment areas of =

(i)  srmaGaRr, JAFRU, UDHAMPUR and Darjeeling with effect
from the Ist March 1968,

(ii) siliguri & Bagdogra with. effect ffom Ist March 1968,

to Army officers and personnel to whom the orders referred éo
in para 1 above originally applied,

i (1)  concessions listed in AppxX 'A' to this letter to service
officers and personnel and those in Appendix 'B' to civilians
paid from Defence Services Estimates,

(ii) special ad-hoc allowance of Rs, 70/-pm to married
service officeTrs forced to live singly due to non-availabilitcy
of married accommodation for 2 years, the position to be

g reviewed before the expiry of that period, '

C(1id) The concessions listed in Appx 'A' and the Special
ad-hoc¢ allowance referred to at (ii above will be

withdrawn when married accommodation is availlable to the
extent of 50%,

. | :

26 Field Service Concessions for all the other areas would
.be reviewed every two years,

3. This letter 1issues with concurrence of the Min of Fin

i(Defence) vide their U.0, No 279-S/PA of 1968,



i
t
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o

/ copy / \W
SESEED Appendix ‘B' to Ministry of

' Defence letter No A/25761/aG/

Ps3(b)/146-5/2 /D(Pay/services)

Dated the 2nd March 1968

Concessions Admissible to Civilians Paid From Defence

Services Estimates Including civilians Employed in lieu of

Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUTTED).

(a) Free remittance of family allothents.
(b) 2 postage free forces letters per individual per week

(c) Remittance within INDIAN limits of money orders and

indian postal orders free of commission upto the maximum
valu€ of Rs. 30/~ per month per individual.

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent. If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of the
individual concerned, - '

- Note := 1, Dearmess allowanges will continue to be

t

¢

admissible in full.

' Note:= 2, The concession in (d) above is applicable only in

respect of accomodation held by the Ministry of
Defence, Separate orders will follow in respect of
accomnodation helong to the Ministry of works
housing and supply,

(o
D
i g o

g
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' SOUT EaNT along boundary te HASSHULA (KT 5662) S0UTH. °, f ..
I23 QI Y ¥ M T E'sfs" ‘n&chn bou!]q‘ Ly AOTUMSLLR (m‘ 6RSLY) SOUTH and EAST' RSl
Ol plhlntiet, 1b-u mvhdrz-tu GUSTS L0 T2 ('zr. S20)» NAZAL AN GURES
~CUr o f Crms prIl aodsRic i Wik ‘REDIUE:’.:‘IITH}J»\L AND {:
'”\’k’- W”‘x E'v ,.I.ie REGION ALDT DUUA, S5 el et ]
{
2. HITACHAL 25z h' o faair 2len] ths “Followingline and :,
guledl ﬂ):)fi fm(:] Skl M. 02 tou fSGe cns il etsd k. (2] - I
o R SRR D~"u}ont’fcot parth’and tﬂcn'nullah mulpointn12580 (Lz 0891) 1.
sBviiolly L vy mullkh' to ey -unction withiQXims at (MY ‘
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20 Judivn (G 42) onl straioh 1lue to HANHT KERAN (5K 6486)
clony isen®I & to PIR Dot I pase (T4 1540} then in
straight line to Xaciw 3. (T, 2386) =« JCUVH EASY T0 Cilnoy
(91990u) wlong wdver to CLIGK.L (9408859) in straight line €
to Rafi.l vess (GR 944375) ,

UITAR Plv MCH - rea along the following line and beybnd g

RAKSSY Pass (944875) noint 20370 (949859) HARSSIL (973852)
PED UULTH (UG 5958) BALGLL (G 9053) ¥ MDUKLSH AR

(T 0739) (excluding town limits) to JAMAGHAR (TH 3539)
Foloihre (28 S028) waL 1 (ah 7423) suia (G0 2593) ,
TNIvALLYT (GG 4994) ant arezy acove 900) £t in the
disignated vicld rrea in hnpendiz 'Rt

INWA - Ares along thes followiang line and beyond g °

volnt 14500 (M4 43881) to SLNGH bueid (i 2883) = MATAU

(140 §TT7) wnplidy (NP 1379) o LAPGG (120 2209) JOANFHA

(30 2803) LY~LFIR (140 3525) to #th mile - scone (Cno 2IR0 e
NYARIL foad) 9th milz stone (On DPORIJO-LIMEXIRG Hoad)
joves: (1 9379) 2nd mile stona north of YaRE (MP 9575)
GOSING (I, 3592) Duiwsi (LFf 6208) ALINKOL IN (kK 8811)
INOLLI (M3 2407) GURGHICNH (10 4592) LABON (1817079)
VAYULIANG (1 9199) CHOLAN (328 9943) « KAMPHU (NM 0125)
vednt 3460 {507 14C83) » VIJIAYHNS, R (1S 4506),

LTURL - norin and Lorth —ast of the line runming £rom
TI759 (01 ©6) - polnt 10140 (LT 17) oofint 10405 (LT 38)
9310 (L1 i8)e ala Junction - (LT 5373), 2AbAMCIHEN (LT
voint (L4 64).
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G, ¢ Govt of India,

Ministry of Finance ﬁb
Deptt of Expenditure : '

New Delhi the 23rd Sept'86

OFFICER MEMORANDUM

Qubjct : Grant of Special Comp (Remote Locality) Allowance of
Central Govt emplowees posted in Arunalchal Oradesh.

The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fpurth Pay commission in regard to grant of Special Comp(Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(I)/IC/86-dated the 13 Sgp 86.
Banction of the president is hereby conveyed, in superssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gowt Employees posted
in Arunalchal Pradesh at the following revised rates :-

Sfl Area Rates of Special x Comp Allowance per month (Rs)
No Baslc pay Baslc pay
below of Rs.950/~- p Basic Basic Basic pay

Rs. 950/- above but RSo 1500/-P2Y of Rs.,

of Rs, 3000/~
: below 1500/~above
] / but 2000/~ and above

1 below Rs,and
; . above
2000/ but
below
1, Diffmxmem-icult 150/- 250/- 350/— 500/- 660/—
. area of
' arunalchal
! pradesh . .
2, Through out 125/- 200/~ 275/- 400/~ 525/~
. Arunalchal :

 Pradesh except
difficult areas.

2L, These areas take effect from 1,10,86 for the period from 1,1.86
to 20,9.86, the above allowances will be drawn at the existing rastes
pn the matopnal pay in the pre-revise scale,

3, Pay means pay in the revised mxscales of pay introduced under the
ccs (RP) Rules 1986.,R In the case of those who retaihed the exist
scale of pay. It will include besides pay in the pre-revised scale of
pay appropriate dearness allowance, additfonal dearness allowance
dearness pay ad-=hoc DA and interim relief thereon at the rate in force
on 31.12,85, Where the application of revised rates in a loss to an
employee, Who has been continuously drawing the allowance from a date
prior to 1.10.86, The amount drwan by him imedlately prior to that dat
will be protected by treating the difference between the allowance

80 drawn and that admissible at the revision rates as “Petboul

to him, The prdtection wil ®mmdx continues till the employees rem-
ains posted in the said region and becomes eligible to higher amount .
cither on promotion or otherwise,

; | Contd.,. .02/_
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i Note :.pay means.pay as pay as defined under FR. &k 9(21){a)(1).

4., The Central Govt employees in respect of Special Compensatory
allowance x under there order will not be entitled to composite

Hill compensatory allowance in addition, However where the Hill Compe=
nstory aAllowance of any other compens&tory allowance admissible is
more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance,

SL The Special Compensatoru allowance will be gr regulated during
leave joining ¥ time and suspension in the same manner &as City
Cbmpensatory allowance under this Ministry's office Memorandum NG,

2.((87)-E~II (B)/64 dated the 27 th November 1965 as amended from

time to time, . '

6., These arears will apply to civilians employees of the Centwal
Govt belonging to Gmoup B, C and D only. These orders will also
apply to the B,C and D civilians employees paid from the Defence
Service Estimates. In regard to Armed Forces personnel and Railway
Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectively,

e In thelr application to the staff of India Audit and Account

Deptt, these ordess issue in consultation with Controller &
Auditor CGeneral of India, -

8. Hindi version of the order is attached.

S/ =XmK=X~X =X =X
{( R Verma )
Joint Secy to the Govt of India
e T ¢
SA/ =X =x=X=%

( PT pPeethamner )
Lt
For Garrison Engineer
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L VP R Y I TSV (T TN A P W )
ihe nced oy agtpacting ane rctaining the services of competent

CIfida s Lox swvice in W lorth izgtemn iogion copricing the Ltutes
oY ‘Agup, L hal-§a, - Slipup, wGonl-nd and Arisura and the Uhion
iaritories of fqunselsl Ui3aesh e j4dzorada has been encuging the
aticaticn o: the loveznixat for coux tlife Ghe Coveruient hag appointeu
Locodkmdttec uneer the Chafromichin of weceretary, Yenort.out of Avsomnel
{ addinictiative €014, W rTuview thac Cxisting allovarncco ané facilie
tlel adlissible to the vadous catcmiies of viviliaa ¢ entmal Overn-
ieni emloyesa cexviny the thic rejfon & 1 sur-cot suitable improve-
ihitde bie zevouanctuntion of the vomittco have been care; ully
coasiccriu by the Gverntent and the PxCgident is now pleasck to

aceide as rollowns- .

(1) Linas of Doghiu feeutations
there vill be a flxcua tenure of sosting of 3 years at « tince
<0x ouiicers with tCaivice of 10 years o1 lecs and 2 yecarg «t a
ti:x Zr ofilcces vith coic then 10 years of scrvice, Perlodg o€
leave, trainings eW. in e¢xcess of 15 day per year will be exclue
ulhs covniuing the teimic pesict of ¢/3 ycaro, Cfficcis, on colple-
tloa ¢ e Zileu tanure or eervice cmationed cbtove, my ve consie
deivtu oux poviing to o statics of thelr choles as mruy es possible,
Wil LWLy periorcee of cuties for the prescribed tcnuie in
We louih wast skall be given vuo reognition in the case of
¢li 1ule piiicers in the catvior of s
f «ii periou of ueutation or tue gentrul GoverntuLnt ewloyces
to ke _states/lhjen swciitorics ol tne north rastein reglon will
jpeailly WU ucx 3 years wnice con be extenced in G eriicnal
CLSCs InL exigusies ol blic service as weil pg when the ciployee
Coiveillt ( 15 nreparcu to stay Llongaer, Ghe adiouible deputation
Aliowurwe uiil ulco continue tw be pulc wuring tae periou of
deluticl €0 Lxtenacy,

(11) Ledchtace SoT sentro), looy Jodion/TE tuiag

1 (2) Promern in cadre posts; .
| (v) cesutaticn to centrol temure posts; anag
(¢) course of tzzining abroad,

GuC sonesal recufrerint of ot le~ot threc years alrvice in 2
Gtz sush U el o Gantaal {'oCmvm centations m{ also be relaxed .
to {uo yals in desorviiy cuses of writorious scxvice in the orth
EX Tust.
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Sl catoy cundl v -l i Wk Cene ST all cuployica WO
Lol LULE Ca clevlol AR tho J0¥T Louten Iocton to

Goiy 2ok utn) x5 ey ree 3
vendanl toe noint cdvalion eployees tho bave all Ingie
Toenloa Taenllit will e gaeundcd @ cpwicl (uuty) Allowenoe
v e nall of &5 sir cent of baslie pey subjet to a ceiling of
lo GWf= AT onW oL posiau; the any Ltation in tne Lorth laotern
SELLCIe WU 6L U 0L Cinloyaes Lho are crecpt fro.d pay.ieit of
AleG o ¢ uildl, bovever, net be eligible zox this sroial (uty)
Linuaivce tnceiul (Wty) Siloyaice will be in acuiticn to any
Foent b LLy angfor Loowvatl i (iaty) Allovarse elucawy Leing orewn
Cowjlet W the uvonuitlon taut wbe votal or wich 8ccinl (m%y)
L1270 nee plug oncclal poy/acputation (Luty) allovance will not
creits "o 4W/= poe SrWlal nllovarce liLe ctclal vospenaatugy
Nlewarsc vill be wrava nopuraicly,

Av) caceisd) Goodcn9dtory fllavuce s

3 ) CROKE IS

To Jacan ong Ferhployy

0f 'Js 53U/~ pez, Guricuible to all crployces without
s ooy 1428 Uhe chove allevance will be addocible with
LrA0s% Lok TaTe 152 14 the cdoe of Assarn,

bl Rl Rad Badl Radl Rl % il X RS

L4 hd
“o :omipz,

The iato of Allovance uill te as follows fecr tie whole of

.
e d aq4sy @
o VLTUS o=

Ty VoW e 20U/-
T, Luove i, 260/~

e 40/- p, oy
150 of bcoic pay subjcct to
mzian of Ty 1HU/= pe iy

Je . _T'_l,j‘)*.;,.'_‘s

)

LG IR0 6L tht Cllovance Vill be au follows e

) A et arenn - 257 of pey cubjcet to rinirun
0 7J, 50/= ang sni.und of
e /= De i

(bl S sy

LR R S LY 2

Ny woto L. 200/- Ge 40/= poins

Ty Lbove e 260/- 15 of basic pay subject to a
mxinn oY e 150/ pe G N

A N T T B LR e e CXAoWa; xuls of Lyeial \

Newm vy JAlcvane uGedBlavay i .ounechal CITacRily adgalattu wnd

Lotaio crdptine rate of dioduzbance olloviice awlssible

CUf= Xix XX XX XX N
tader Scoresaay % the Covt o Ingia .

L % D
o
Soo'ene

Dv St e A

(D. V. S. Rayudu)
AE BJR

AGE (T) .
For Garrizon Enginect
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